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geAaTs I d{E / Date of Hearing : 17.03.2022
°IYUTT T g / Date of Pronouncement : 30.03.2022
T / ORDER

PER RAVISH SOOD, JM:

The present appeal filed by the assessee is directed
against the order passed by the CIT(Appeals)-II, Raipur dated 14.09.2017,
which in turn arises from the order passed by the A.O under Sec. 143(3) of

the Income-tax Act, 1961, dated 31.03.2016 for assessment year 2013-14.

2.  The appellant-assessee has filed a letter dated 08.03.2022 (received
on 10.03.2022), wherein it is stated by her that in order to settle the
aforesaid appeal pending before the Tribunal an application has been filed
under the Direct Tax Vivad se Vishwas Act, 2020. During the course of
hearing of the appeal, it was stated by the Id. A.R that the appellant-
assesse has opted for Direct Tax Vivad se Vishwas Act, 2020 and the
appropriate authority has also issued Form No.5 on 18.01.2022. Copy of
the Form Nos. 1 to 5 have been placed on our record. Backed by the
aforesaid facts it was requested by the Ld. A.R that the captioned appeal

may be allowed to be withdrawn.
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3. The Id. D.R did not controvert the aforesaid factual position as had

been canvassed before us.

4.  Since the matter in issue has been settled under the Direct Tax Vivad
Se Vishwas Act, 2020 and in absence of any objection from the Learned
Departmental Representative, we dismiss the appeal of the appellant-

assessee as withdrawn.

Order pronounced in Open Court on 30" day of March, 2022.
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